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BI. 9. 21/1/Apprn.1/2025/LAS-VI11/Legn./2622. —fF=IfIRad &I TIAIRY & BRI &
forw gl fopar Sirar 28—

faeelt fafraier (e 1) fagas, 2025
2025 $! fagiad =T 01

(crarfe g e a3 foeell @1 fdum @w 7 faqis 25 #rd, 2025 @1 yreenfia
fepar )

2025 &1 faga®d =T 01
faceft fafv=rr (W 1) fagaas, 2025

Y 2024—2025 W GRT BT & ol L o & ool @1 |fa [ 3 e
IR d R T |/ 3R AR &1 AT &= & fow va fagas
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R TTORTSY & fOgaRd a8 § I o e faeelt @ faums wr gt fe=falRad wa §
g AT & —

dfgra sfid® 1.

7163,43,65,000/ —bT d8 2.

2024—2025

LI L b

Ioiemt a3 feedll @)
dfea fAfer ¥ 9 g 3R

9 JfRfE @1 diea Tm fiedd A (dwr 1) sfafE

2025 2 |

R TSI & el a1 dferd A § | v ok wgaa afdr

S S @ dred (5) | faffdse 4 st T8, S g8 J|RI
B e $ U e 9l favds axis dared| o 4o
AR YAl B ol RN & aRIER 8, Sl Gl & blad (2) H

EECR faffdse ot & dwrg § 99 2024—2025 BT AR & ARM I
& wY H wgad B |
ICIRRISE 3. 39 IfAfH gRT UL o & faeell WRaR & dfed A
H ¥ ¥ed SR Wgad U S & oy wiidregd jIRT S sty &
T H AT | SfeaiRad dRIT IR el & fo fafnfoma
BT SRR |
SENEL
(a1 2 AR GRT 3 ]REY)
( g o)
frfaRaa | sl Rt
SEER HaIY AR wAIe= fao @ | &faa Mt AT
&1 gRT e IR ATRd
[ T 1T v V
NN 100 85 185
3 AT R Toft 100 0 100
4 e NS 200 0 200
LSl 75018 0 75018
ST 0 3300 3300
5 T Foft 100 0 100
NN 600 0 600
6 et
NN 1100 215 1315
7 fafeear vd 59 W@y
ot 1436971 0 1436971
NG 1800 100 1900
8 HATS HeToT
Sl 100 0 100
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NS 0 5 5

9
Pl 100 0 100
RTSTE 800 160 960

10
Yoit 500 0 500
RTSTE 100 0 100

11

NENRECAN NSRRI N

sl 400 112511 112911
AT 1517989 116376 1634365

Il AN RN &1 faaxer

IMER ST 83 fdeell ARGR AT, 1991 (1992 BT 1) BT ORT 29 & IUART (1) H
I T 8 ool o faum™ a1 gRT iR I ot e fdeel! &1 Sfad A =
HIRT T Wiha T P g8 DR @ oY 3Maegeh 4 AR & I [ &3 fSeell bl did
i & fafEes @ aven @ fog faee AR iffrm 2025, fads weqd fHar S © |

Ie fagad Suad SeRAl Bl UTST R =TEd © |

NCIIS I ES IR
faeelt

24 AT, 2025

faemrfy wifea g & a9l smua

fecel fafanT (Fwr 1) fa8a®, 2025 &1 I fhul Rl JMHRT & sifaRad faemdt wfaa
UG BT el 2 |
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DELHI LEGISTATIVE ASSEMBLE SECRETARIAT

No. F. 21/1/Apprn.1/2025/LAS-VIII/Legn./2622.—The following is published for general

Information:—

NOTIFICATION
Delhi, the 25th March, 2025

THE DELHI APPROPRIATION (No. 1) BILL, 2025

(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on 25 March, 2025)

BILL No. 01 OF 2025

BILL No. 01 OF 2025

THE DELHI APPROPRIATION (No. 1) BILL, 2025

to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the

A
BILL

National Capital Territory of Delhi for the services in respect of the financial year 2024-2025.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Sixth

Year of the Republic of India as follows:-

Short title. 1.

Issue of ¥163,43,65,000/- from 2.
and out of the Consolidated
Fund of the National Capital
Territory of Delhi for the
financial year 2024-2025.

Appropriation. 3.

This Act may be called the Delhi Appropriation (No. 1) Act,
2025.

From and out of the Consolidated Fund of the National Capital
Territory of Delhi, there may be paid and applied further sums not
exceeding those specified in column (5) of the Schedule, amounting
in the aggregate to the sum of Rupees one hundred sixty three
crore forty three lakh sixty five thousand only towards defraying
the several charges which will come in the course of payment
during the financial year 2024-2025 in respect of the services
specified in column (2) of the Schedule.

The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by
this Act, shall be appropriated for the services and purposes
expressed in the Schedule in relation to the said year.
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THE SCHEDULE

(See sections 2 and 3)

(% In thousand)
SUMS NOT EXCEEDING

Demand | Services and Purposes Voted by the | Charged on Total
No. Legislative the
Assembly Consolidated
Fund
I 1 11 v Vv
Revenue 100 85 185
3 Administration of Justice Capital 100 0 100
4 Finance Revenue 200 0 200
Capital 75018 0 75018
Revenue 0 3300 3300
5 Home Capital 100 0 100
6 Education Revenue 600 0 600
Revenue 1100 215 1315
7 Medical and Public Health | Capital 1436971 0 1436971
Revenue 1800 100 1900
8 Social Welfare Capital 100 0 100
Revenue 0 5 )
9 Industries Capital 100 0 100
Revenue 800 160 960
10 Development Capital 500 0 500
1 Urban Development and Revenue 100 0 100
Public Works Capital 400 112511 112911
Total 1517989 116376 1634365
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STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No. 1) Bill, 2025 is introduced in pursuance of sub-section (1) of section
29 of the Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to provide for the
appropriation out of the Consolidated Fund of the National Capital Territory of Delhi, of the moneys required
to meet the expenditure charged on the Consolidated Fund and the grants voted by the Legislative Assembly

for the expenditure of Government of National Capital Territory of Delhi for the financial year 2024-2025.
This bill seeks to achieve the above objectives.

REKHA GUPTA, Finance Minister
Delhi

24 March, 2025

MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No. 1) Bill, 2025 does not seek to confer any additional power of
legislation on any subordinate functionaries.

RANJEET SINGH, Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi
and Published by the Controller of Publications, Delhi-110054. sarvestikuw
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